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Judgement

1. This is an application u/s 256(2) of the Income Tax Act, 1961 (for short, ""the Act""), wherein a prayer has been made

that the following question

of law arises out of the order dated June 30, 1989, of the Income Tax Appellate Tribunal, Jaipur Bench, Jaipur (for

brevity, ""the Tribunal""), and,

therefore, the Tribunal be asked to refer the said questions of law for the opinion of this court.

2. The question whether, under a document, the assessee is or is not a charitable trust, is always a question of

construction of the document and

the question of construction of a document is always a question of law.

3. The Tribunal, in its order dated June 30, 1989, agreed with the view of the Appellate Assistant Commissioner of

Income Tax, Kota Range,

camp at Jaipur, that the assessee is a charitable trust, and that it was on this score that the order was made by the

assessing authority. So, again,

the question whether the assessee is entitled to claim any exemption under Sections 11 and 12 of the Act is a question

of law.

4. After having heard learned counsel for the parties, we are satisfied that the aforesaid questions of law arise for

adjudication by this court. We

allow this application and direct the Tribunal to state the case and refer the following question of law for the opinion of

this court:

Whether, on the facts and in the circumstances of the case, the Tribunal was justified in allowing exemption under

Sections 11 and 12 of the

Income Tax Act, 1961, to the assessee?
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